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more with what you have said, but only one 
point I want to make clear on behalf of my 
party Members. Madam, it was agreed and 
you were the one who conveyed the 
sentiments to the Opposition Members and 
fortunately in your presence I am saying this 
to put the record straight that when we were 
there together, two things were agreed to 
between us and the Opposition. Our people 
were there—five or six of us— and they were 
there—about eight or ten of them. It was 
agreed between us that we should have 
audience of the Chairman separately. We 
went to another room and waited there. 

ln your presence, Madam, there was one 
more agreement which was entered into. And 
we did not know what was going to be the 
ruling of the Chair. It was agreed as 
gentlemen between them and us that 
whatever be the ruling, we will abide by it 
and we are not going to create any furore, we 
are not going to create any unruly scene. 

Thereafter, Madam, what has happened 
here is something which I have not seen in 22 
years of my parliamentary life. This kind of 
demeanour brings disgrace to the entire 
institution of Parliament. People have 
certainly not sent us for this kind of thing. 
Much different things are expected out of us. 

But you will kindly give us credit for one 
thing—that we tried to carry on the business 
according to the orders of the Chair for very 
long and when things became absolutely 
impossible—what wc did Madam, primarily 
was to protect the dignity and orders and 
directions of the Chair itself and therefore if 
any of our Members, if you feel, has acted in 
a manner unworthy of the demeanour ex-
pected of us, I apologise to you, Madam, and 
J apologise to Parliament, but I want to 
submit to you. Madam, that we were forced 
into it, not of our own volition, but by the 
extremely unworthy behaviour of   the   
Opposition   today. 

THE DEPUTY CHAIRMAN; I also want 
to bring one thing on record for the safety and 
security of the staff and    the 

working of Parliament House that the mikes 
were misused and that is the reason why 
some of the mikes were not working because 
they overworked with loud voices and if 
anybody feels that some of the mikes were 
not deliberately made to work, I want to 
absolve the Secretariat and the people who 
are working that system that it was because 
they were overworked and that the mikes 
were absolutely all right. 

SHRl MADAN BHATIA: Madam, I only 
want to submit to you, though it has fallen 
from you that the discussion on the Budget 
should start, that I had sought your 
permission. Therefore, I was making this 
statement.. .and I reserve my right to make a 
fuller expression of my views at another stage 
when you, Madam, permit me. 

THE DEPUTY CHAIRMAN; Sure, at the 
appropriate time every Member would be 
given a chance. Now we are going back to 
the Budget. 
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SHRI VITHALRAO MADHAVRAO 
JADHAV: Madam, just before starting the 
Budget, we spoke on the Budget-myself and 
Darbara Singh. 

THE DEPUTY CHAIRMAN: Yes, you 
spoke. 

SHRI VITHALRAO MADHAVRAO 
JADHAV; But in the noisy scenes, I do not 
know whether it has come on the record or 
not. If you allow us to speak again, that is 
your privilege. 

THE   DEPUTY     CHAIRMAN:   No,   I 
don't think. If the time permits, we might ask 
you to give some points on the Budget. But 
now Dr Jagannath Mishra will make a speech 
on the Budget. He has just walked in. Your 
name was call- 
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ed Mr. Mishra in the morning, but you were 
not there. Now we are allowing you to make 
your speech. 

  



191 Budget [RAJYA SABHA] {General) 192 
1989-90 

 



193 Budget [15 MARCH 1989] (General) 194 
1989-90 

 



95               Budget [RAJYA SABHA] {General) 196 
        1989-90 

 



197 Budget [15 MARCH 1989] (Generat) 198 
1989-90 

 



199 Budger [ RAJYA SABHA ] {General) 200 
1989-90 

 



201 Budget [15 MARCH 1989] (General) .202 
1989-90 

 



203 Budget [RAJYA SABHA] (General) 204 
1989-90 

 



205 Budget [ 15 MARCH 1989] (General) 206 
1989-90 

 



207 Budget [RAJYA-SABHA] (General) 208 
1989-90 

 



209 Budget [15 MARCH 1989] (General) 210 
1989-90 

 



211 Budget [RAJYA SABHA] (General) 212 
1989-90 

 



213 Budget  [ 15 MARCH 1989] (General) 214 
1989-90 

 



215 Budget [RAJYA SABHA] (.General) 216 
1989-90 

 



217                [15 MARCH 1989] (General) 218 
1989-90 

 



210 Budgset [RAJYA SABHA] Ginerd) 220 
1989-90 

 



221 Budget [15 MARCH 1989] {General) 222 
1989-90 

 



223 BUdget [RAJYA SABHA] (General) 224 
1989.90  

 
THE VICE-CHAIRMAN (SHRI JAf 

GESH'DESAI):  Have  some  patience. 

SHRIB.  SATYANARAYAN REDDY: 
Where is that Report? 

THE VICE-CHAIRMAN (SHRI JA-. 
GESH DESAI): It is 3-58 p.m. Please wait 
Please sit down. I will find out. 

SHRl N. E. BALARAM (Keraia): Mr. 
Vice-Chairman,   Sir,   it  is. four, o'clock. 

THE VICE-CHAIRMAN (SHRI JA-GEH 
DESAI): Everybody. will be quiet and let 'ha 
House go on smoothly, 

SHRivN. E. BALARAM: It is four 
o'clock. 

THE.VICE-CHAIRMAN (SHRI JAGESH 
DESAI): No, not four o'clock. Please sit 
down Please help'me. (Interruptions) 
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THE MINISTER  OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY  OF  FINANCE  (SHRI AJIT 
PANJA);  May I intervene? During     the last 
year and this year the hon. Member will be 
pleased to know, probably he  is not aware of 
it, there s no police action and   as   such   there   
was  no   torture.   But we have taken steps 
according to tho law. The average income in 
respect of customs and excise and income tax 
ig 25 per cent more     than     the     last   year. 
.   (Interruptions) .. . 

 

SHRI N.K.P. SALVE: Mr. Vice-Chairman 
I am on a point of order. The Minister was 
kind enough to intervene and say that because 
of the enhancement of this income they have 
taken action in atc-cordance with the law. At 
this juncture it is very important to mention 
because the diamond cutters are rendering 
yeoman service. They are earning foreign ex-
change and today the greatest problem with 
India is foreign exchange. There are built-in 
safeguards in section 132 and you are aware 
of it, Vice-Chairman. If according to the law 
these safeguards are properlv adhered to. 
there could never have been an excess 
committed on these people. T would like to 
know from the Minister what action he is 
going to take against those people who 
authorised these illegal raids under section  
132. 

SHRI AJIT PANJA; No illegal raids have 
come to my notice and the hon. Member has 
not informed me about this. If I get 
particulars I will certainly look into it. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): That is all. . . (Interruptions). ..We 
also know that some of the officers were also 
beaten by the businessmen. Let us not discuss 
it. Mr. Salve has asked and the Minister will 
look into it. 

SHRI N.K.P. SALVE: I am grateful for the 
enquiry but in tne newspapers of today the 
regret of the officials has come, I am really 
surprised the Minister is not aware of it. The 
officials concerned have 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): If something is done, he is there to 
look into it. 
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expressed regret at having raided Angadias or 
something that they are called in respect of 
assessments of the diamond cutters. 

THE  VICE-CHAIRMAN   (SHRI     JA-
GESH DESAI):   He will look into it. 
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ing their suggestions? I think this is not the 
procedure. This is not the Question Hour that 
everytime you are asking the Minister that he 
should reply. On every point, how the 
Minister could  So, the procedure should be 
adopted. This is not the Qwstionn Hour. He 
can suggest whatever he wants and later on 
the Minister will reply. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); if the Minister wants, he caa 
intervene, otherwise not. 

SHRI SYED SIBTEY RAZI; It Ls good of 
the Minister that he is replying but everytime 
you are trying to put questions before the 
Minister. I think it is not proper. 

(Interruptions) 

SHRI  CHIMANBHAI MEHTA 
(Gujarat); Sir, let the debate be lively. It  is 
dull today. 
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SHRl CHIMANBHAI MEHTA: Mr. Vice-
Chairman, Sir I am on a point of order. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): What point of order can be there on 
thh? 
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SHRI CHIMANBHAI MEHTA: At 4 
o'clock some statement had to be given by the 
Government. Nothing has been given. This is 
not a question of opposition. I am very much 
concerned, not the Opposition alone. 
(Interruptions). This is the point of order. 
According to the procedure adopted, at 4 
o'clock, some sort of statement was to be 
made. Congress Members are also interested 
in knowing about Indira Gandhi's murder. 
{Interrup, lion?). This is a very sensitive 
issue. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): There is no point of order in this. 
(Interruptions) 

 
THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): Please sit down. There is no point of 
order. Mr. Swamy Naik, 

 
SHRI CHIMANBHAI MEHTA: If you 

talk like this, we all will go and sit there. 

SHRl G. SWAMY NATK (Andhra 
Pradesh): Mr. Vice-Chairman, I am very 
thankful to you for giving rne this oppor-
tunity to speak on the General Budget 1989-
90... 

SHRI SUBRAMANIAN SWAMY: What 
happened to the statement to be made by the 
Chairman? 

SHRI DIPEN GHOSH: Let us have the 
statement or adjourn the House till the 
statement comes. 

SHRI PARVATHANENI UPENDRA: 
The Deputy Chairman told us that the 
Chairman called her and he wanted 15 to 20 
minotes to decide on' the matter. 

SHRI TR. BALU (Tamil Nadu): It is 4-20. 

SHRl PARVATHANENI UPENDRA: Mr. 
Gurupadaswamy and I were called by the 
Deputy Chairman and we were told that the 
Chairman had called her and the matter was 
going to 'be decided in 15 to 20 minutes. That 
is why we waited and we came in after 20 
minutes. You kindly find out what happened. 
Till then kindly keep the proceedings of the 
House pending. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): The Deputy Chairman has gone to 
the Chairman and I think she might have 
gone for this purpose. 

SHRI M. A. BABY (Keraia); Then keep 
the proceedings pending. 

SHRI DIPEN GHOSH: Adjourn the House 
till then. 

SHRI LAL K. ADVANI (Madhya 
Pradesh):  On  a point of order. . . 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI):  On what? 

SHRl LAL K. ADVANI: Not relating to 
this but a point of order I would like to raise 
and it is that while we were away, I am told 
that this issue about the Indian Express was 
referred to at length and discussed by Mr. 
Madam Bhatia and in that very abusive 
references were made to Arun Shourie, a 
person who is not in the House. It. is the 
established convention of this House that a 
person who cannot Teply to any charges 
made, no references can be made to him and. 
therefore, my point of order is" you kindly 
examine the recon and see that those 
references arc expunged. 

SHRI AJIT PANJA: Mr, Dhawan is not 
present here. Why did you raise .his name 
here? 

SHRI DIPEN GHOSH: Mr. Vice -Chair-
man what is your ruling on his point of order. 

SHRI MADAN BHATTA: Mr. Vice-
Chairman, ... 
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SHRI DIPBN GHOSH: Mr. Vice-Chair-
man, have you given your ruling on Mr. 
Advani's point of order? Otherwise how can 
Mr.  Madan  Bhatia rise to speak? 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): He referred to the remarks made by 
Mr. Madan Bhatia. Now he wants to rise on 
what he had said- 

SHRI DIPEN GHOSH: You have to check 
up the proceedings. If you are satisfied that 
he made certain references to a person who 
was not present in the House, then it is up to 
you to order their expunction. He has no right 
to be heard again. 

SHRI   SUBRAMANIAN SWAMY: 
This docs not apply in Arun Shourie's case. 
He can reply in the Indian Express tomorrow. 
Why should he make a special reference  for 
him  here? 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); If some remarks are made against a 
person who cannot defend himself in the 
House, if the remarks are such, the I will look 
into it. 

SHRl PAWAN KUMAR BANSAL 
(Punjab): I want to make a submission. The 
position is not clear... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I have already said I will see the 
remarks. If they are made against a person 
who cannot defend himself in this House, I 
have made it clear, And, if I feel that the 
remarks are such,. .. (Interruptons) ... that he 
or she cannot defend: himself or herself. , 
(Interruptions) I will  look into it.. 
(Interruptions) . 

SHRI  SUMRAMANIAN SWAMY: 
He can defend himself and we need not 
defend   him. . . (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Swamy, I am on my legs. . 
(Interruptions). . Mr. Swamy, T am on my 
legs, and I will not allow any Member to 
speak like this. . . (Interrup-Hnns'. . . Please 
sit down. . . (Interruptions) .   .Please   sit   
down. . .(Interruptions) . 

I will look into it. I have said that 1 will look  
into  it. . , (Interruptions). . . 

SHRI PAWAN KUMAR BANSAL; Sir, 
before you give your ruling^ just one minute, 
please give me one minute. I want to make a 
submission. . . (Interruptions)... Kindly bear 
with me... (interruptions) .. . 

SHRI LAL K.  ADVANI; What is he 
going   to  say?. . . (Interruptions). . . 

SHRI VICE-CHAIRMAN (SHRI JA-
GESH DESAI): I will look into it... 
(Interruptions).. .1 will look into it. I have 
said I will look into it. . . (Interruptions) . .. 

SHRI PAWAN KUMAR BANSAL: Sir, 
before you give your ruling, I want to  make   
a   submission... (Interruptions) 

THE VICE-CHAIRMAN (SHRI GA-
GESH DESAI); Please sit down. After all I 
know what to do.. . (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, I 
crave your indulgence. Just one minute,  Sir. . 
. (Interruptions) . . . 

SHRI DIPEN GHOSH: Sir you have given 
a ruling, is he correcting your ruling? . . . 
(Interruptions) . . . 

THE VICE-CHAIRMAN (SHRI JA-GEH 
DESAI); I have told that if the remarks are 
such. . . (Interruptions) . . .1 have told that if 
the remarks are such that there is no 
opportunity to the person concerned to give a 
personal explanation and if it is derogatory to 
him, I will look into it. . . (Interruptions) . . . 

SHRI MADAN BHATIA: May I make a 
submission, Sir?'. . . (Interruptions) . .. With 
the permission of the Chair only I was 
allowed to make my submission... 
(Interruptions) ... I was respectfully sub-
mitting that the whole reprehensible conr duct 
and the drama of the Opposition is the result 
of the new write-ups. . (Interruptions). . .and 
that is why they are indulging in this. . . 
(Interruptions)   .. 



 

SHRl PARVATHANENI UPENDRA; 
How can he speak now?... (Interruptiom) ... 
How can he speak? How are you allowing      
him?.. .    (Interruptions).. . Sir, I am on a 
point of order.. (Interruption) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I have not heard anything. 
(Interruptions)... I have not heard anything. I 
have not heard anything and if anything is 
said without my permission, it will not go on 
record. . . (Interruptions) .. .Nobody can 
speak without my permission. . . 
(Interruptiom) I have not heard anything. . 
.(Interruptions)  have  not heard  anything. 

SHRI   PARVATHANENI   UPENDRA: 
Sir, I am on a Point of order, (Interruptions) 
... 

THE   VICE-CHAIRMAN    (SHRI JA-
GESH DESAI); I am on my legs. All of 
you, please sit down...   (Interruptions)  

SHRI  VITHALRAO     MADHAVRAO 
JADHAV:     Mr.   Vice-Chairman,  Sir,... 
(Interruptions)... 

THE VICE-CHAIRMAN     (SHRI JA-
GESH DESAI):  I am on my legs...(/n- 
terruptions). . .1 am on my legs. You see, I 
have not heard anything of what Mr Bhatia 
said. I have not heard and if it is on record 
and if that is unparliamentary, then I will look 
into it. Now, Mr. Swamy Naik. 

SHRI G. SWAMY NAIK: Sir, . . . (In-
terruptions) . . . 

SHRI M. S. GURUPADASWAMY: Sir, I 
nave to say this much.. . (Interruptions) . . . 
When the Deputy Chairman. . . 
(Interruptions) ... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); I have told you. Now Mr. Swamy 
Naik . . . (Interruptions) No, no. Now, Mr. 
Swamy Naik. 

SHRI DIPEN GHOSH:   Sir, you yourself 
heard what he said. . . (Interruptions) 

THE VICE-CHAIRMAN (.SHRI JA-
GESH DESAI): I have told you that she has 
gone there. 

SHRI DIPEN GHOSH: Let me make a 
submission. . . (Interruptions) .. . When the 
Deputy Chairman was in the Chair, she had 
declared ... (Interruptions) . . . that the 
Chairman will announce the decision. .. 
(Intemiptions) .. .at 4 o'clock. When we 
entered here at 4 o'clock, Mr. 
Gurupadaswamy was called by the Deputy 
Chairman and he was told that something was 
coming up and so, he should wait for a few 
minutes and we waited exactly that much. .. 
(Interruptions). . . 

SHRI VITHALRAO MADHAVRAO 
JADHAV; Sir, the discussion is going on on 
the Budget. Have you allowed him to speak 
on something else?. . .(Interruptions) ... 

SHRI AJIT PANJA: Sir, may I make a 
submission? I will take just one minute. Just 
give me one minute. Sir, the Budget 
discussion is going on. A serious thing is 
being discussed. On what is discussed outside 
can some Members come ,here and jump? I 
have not heard this ... (Interruptions).. . 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I have allowed it ... 
(Interruptions)...   I have allowed it. 

SHRl DIPEN GHOSH; Exactly afrer 20 
minutes we have entered, so we want to 
know... (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Please sit down.. I Mave allowed 
him. In my discretion I have allowed him 
Yes. 

SHRI DIPEN GHOSH: Exactly after 20 
minutes we have entered. You kave noted. 
Till now there is no announcement. If there is 
further delay in the making of the 
announcement, then please keep the House 
adjourned. 

SOME      HON.    MEMBERS:      Why? 
(Interruptions) 
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SHRI DIPEN GHOSH: And let us wait for 
the announcement the Government waats to 
make. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): The House will not be adjourned.   
(Interruptions).. . 

SHRI AJIT PANJA; This is not your 
. .   Interruptions) 

IHE LEADER OF THE HOUSE (SHRI P. 
SHIV SHANKER): Mr. Vice-Chairman, Sir, 
the Deputy Chairman has gone to discuss the 
matter with the Chairman. And some of the 
hon. leaders of the Opposition are aware. She 
informed them; she informed all of fhem-at 
least some of them, I am aware. They were 
there with her. She said that she will take at 
the latest 40-45 minutes. (Interruptions) At 
the latest. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): It may take time. 

SHRI P. SHIV SHANKER; She may take 
.half an hour, she said. 

SHRI N.K.P. SALVE: In my presence she 
s«d 30 to 40 minutes. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI): If she has gone for consultation with 
the Chairman, it may take more rime. You 
should have some patience. 

AN HON. MEMBER; Let her come 
back.and then we will proceed. (Inter-
ruptions) 

SHRI M. S. GURUPADASWAMY: I had 
a talk with her. (Interruptions) I want to tell 
something, 

THE VIC&CHAIRMAN (SHRI JAGESH 
DESAI): It will take time, Mr. 
Gurupadaswamy. 

SHRl M.S. GURUPADASWAMY; Why 
don't you listen to me? 

THE  VICE-CHAIRMAN    (SHRI  JA- 
CBSH DESAI): When you are talking to 
somebody   it  may  take  time;  you   also 
know;   (Interruptions)   She has  gone  for 
some purpose. 

SHRl   M.      S.   GURUPADASWAMY: 
Let me tell you what transpired betwee* the 
Deputy Chairman and me. Sir, >he sent for 
me, and I went there. And Mr. Upendra was 
also there. She said that she would require 
some time because she was called by the 
Chairman. Then, 'for what'? I asked her. 'It is 
for the same purpose, we are evolving a 
solution, we will come out with a solution, 
and for that purpose only I have been called; I 
require about 20—25 minutes'.   'It is all 
right', i said 
(Interruptiom) Just a minute. So I requested 
my friends, my colleagues, to wait 
and not to /raise any issue till the". Already 
35 minutes are over. 

SHRI AJIT PANJA; So what? 

SHRI    MS.   GURUPADASWAMY; 
How long should we wait? No.l, No. 2, have 
no objection; if you think that we have to wait 
till she come back or the Chairman comes 
back we have no objection at all. But till then 
I would request you to adjourn the 
proceadlngs of the  House.   (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): When we were talking, at that time 
also the proceedings of the House were going 
on. So the proceedings of the House will not 
be stopped now also, Yes, Mr. Swamy Naik. 
(Interruptions) 

(At this stage some lion. Members left the 
Chamber) 

SHRI G. SWAMY NAIR: Sir, I my 
personal appreciation to the hon. Minister of 
Finance for presenting a Budget which marks 
a qualitatively new stage for social awareness, 
new employment programmes, new housing 
schemes (Bima Niwas), saving-oriented rural 
schemes, decontrol of aluminium and cement, 
enhancement in pension amount of freedom 
fighters, clothing to destitute women, corp 
loan restructuring. Nehru Rozgar Yojana 
pension payments through new organisation, 
adult education forest conservation,  poultry  
farm   exemption,  new 
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rehabilitation schemes to sick units, ex-
pansion of steel plants at Vishakhapatnam 
and few other concessional schemes intro-
duced for upliftment of down-trodden 
secfions of the society. 

we are celebrating this year Pandit 
Jawaharlal Nehru's birth centenary in the 
Modern India which was devised by the gret 
sons of India like him, we must move forward 
to achieve the visions of Panditji which are 
still unfulfilled and to be achieved through 
resources available in our mixed economy. 
My suggestions to fulfil the aims and 
objectives of party programmes as well as 
plans of Government for the larger segment of 
society would be hinted as below. 

The budget as a whole is commendable and 
meant for larger segment of neopls of the 
country, Ever since he became the  Prime  
Minister,   Shri     Rajiv  Gandhi  is showing 
keen interest in the welfare of the Scheduled 
Castes and the Scheduled Tri-bes. The 
creation of the Ministry 0f welfare is a clear 
indication for the same. I must      congratulate      
Shrimati   Rajendra Kumari Bajpai for her 
missionary zeal in tackling   the   problems   of   
the   Scheduled Castes   and   the  Scheduled  
Tribes. 

One family one member employment 
should be immediately implemented with 
the help, assistance and guidelines framed 
by Government at Panchayat levels This 
would fulfil our promises made to rural 
youth who constitute and influence fature 
society. The slackness be checked in the 
implementation of the schemes for Rural 
Employment like Rural Landless Employ 
ment Guarantee Programme, Integrated 
Rural Development Programme, Integrat 
ed Tribal Development Agency, 
National Rural Employment Programme. 
This slackness can be traced to the indif 
ference of the State Governments towards 
these unfortunate brethern who come un 
der the categories of the Scheduled Cas 
tes and the Scheduled Tribes. 

I am glad that the Government have 
'formulated  a  new  scheme called   'Jawa- 

harlal Nehru Rojgar Yojana" and provided 
Rs. 500 crores in the budget for its 
implementation. I feel that it is better for its 
implementation, i feel that it is better that the 
schemes for the welfare of the Scheduled 
Castes and the Scheduled Tribes and also the 
programmes for providing rural employment 
are brought under the Ministry of Welfare 
and are entrusted to the Panchayat Raj 
institutions for lor better implementation. 

By way of decontrol of cement and 
aluminium, hon. Minister has seen the vision 
of our first Prime Minister and has also 
visualised the thought of our dynamic leader 
Shri Rajiv Gandhi. This act will enhance the 
chances of owning houses by weaker sections 
of society and help them to earn two square 
meals a : day easily. As a measure of social 
responsibility, distribution of a pair of sarees 
to destitute women and clothing to children 
would generate an impulse in them to think 
that they are also part of the society. 

The meagre provision of Rs. 261 crores in 
the budget for Woman and Child 
Development may not be sufficien! I, 
therefore, appeal to the Government to 
consider enhancement of this provision 
considerably so as to make it meaningful. 

Agriculture being the main occupation of 
the people, introduction of Kisan Vikas Patra 
Bima Niwas Scheme, crop loan, adult 
education extension programmes and forest 
conservation law clearly signify the aim of 
the Government and our party to build India 
on collective principles while generating a 
sense of responsibility      among     the  
citizens   at   all levels. 

Here I would say that adult education 
extension programmes should be effectively 
planned and monitored for the tribal people 
who are in far flung areas. The forest 
conservation law should be implemented 
strictly and tribals living forest areas should 
not be pressurised to give up their way of 
living suddenly. If any development schemes 
of forest are devised, tribals are to be 
accommodated first and foremost. Sir, I am of 
the opi- 
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nion that special concession for poultry 
farming be extended to tribals in tribal areas 
of the country. 

Mr. Vice-Chairman, Sir, 1 am glad to note 
hat decontrol of cement and aluminium has 
been announced in the Budget, i suggest that 
the Government must monitor strictly the 
aims and objectives of decontrol. On 
productivity sector of these important 
materials, no relaxation be allowed in future 
to public or private sector units, and the 
Government should be vigilant to watch. 

Mr. (Vice-Chairman, Sir, 1 express again 
my happiness ' that the expansion programme 
at the Visakhapatnam- Steel Plant was 
reviewed. Whatever gap remains out of 
anticipated target or target achieved, be 
fulfilled immediately. To reduce the burden 
on road transport, water transport facilities 
could be developed from minor coastal points 
of Andhra Pradesh which would help the 
people, the Government and the Party by 
generating   employment  opportunities. 

Sir, I appreciate the exemptions allowed to 
namkins such as Bhujia, Chaben,a and ready-
to-cook mix? namely a idly mix, Vada mix, 
dosa mix, jalebi mix and gulab jamun mix I 
wonder why the Vermicelli or Sevian name is 
missing in the paragraph announced by the 
hon. Minister. Sevian is a common, ready-to-
cook and eat food. It deserves proper 
exemption because Sevian or Vermicelli is 
nothing but the ingredient of wheat, 
imposition of excise duty on Vermicelli has 
no meaning because there is no excise 'duty 
on wheat, flour,  maida  and rice. 

Mr.' Vice-Chairman, Sir, recently the" 
Andhra Pradesh Tribal Advisory Council 
advised for repeal of the Tribal Land 
Regulation No. I, and the Government of 
Andhra Pradesh has accepted, it- It is very 
shameful on the part of the State 
Govermment. 

I'am happy, Sir, to comment on the 
performance of the .Railway Ministry, on 
both the scores of transportation and public 
facilities. I suggest similar enthusiasm is 
continued to overcome other unattended 
difficulties. So far as the industrial 
development "and its policies are con- 

cerned, I am glad to note that Government 
has allowed concessions in modernisation of 
tool machinery, textile machinery  and paper 
industry. 

Sir, now I am coming to offer my last 
suggestion and draw the attention of the 
Government to this suggestion which I 
have been offering for the last few years 
on social security of tribals throughout 
the country. My main intention and con 
tention is on the basis of a survey con 
ducted by me and a court verdict pas 
sed by the Learned Judge of Punjab and 
Haryana High Court that the list of- Sche 
duled Castes and Scheduled Tribes be 
revised, modified afresh with reference 
to Vimukta jatis. To quote, Sir, there is 
a community called Banjara community. 
They are tribals of India. In Maharash 
tra, Uttar Pradesh, Madhya Pradesh, 
Tamil Nadu and Kerala they, also placed 
in the Backward Class list whereas in 
Andhra Pradesh, Orissa and West Bengal 
they are in the Scheduled Tribes list. 
But in Delhi, Karnataka and Himachal 
Pradesh, the Banjara community is trea 
ted as a Scheduled Caste. I would stron 
giy recommend to the Government that 
the       community should     be     trea- 
ted as a Scheduled Tribe throughout the 
country, and I shall be grateful if this is 
accepted at the earliest. Sir, to overcome the 
genuine problems, our Prime Minister Shri 
Rajiv Gandhi has constituted a Cabinet sub-
committee under the Chairmanship of Shri 
Buta Singh, hon. Home Minister, to review 
and recommend to the Government in this 
regard. I understand that the Sub-Committee, 
after going into details, has submitted their 
final recommendations to the Government. 

I request the Government, especially our 
'dynamic Prime Minister, Shri Rajiv Gandhi, 
to introduce a comprehensive Bill for 
amending the list of Scheduled Castes and 
Scheduled Tribes during the current session 
of Parliament so that.no discrimination ist 
surfaced among the community and its people 
who constitute a  population  of about two 
crores. 

I thank the hon. Vice-Chairman for giving 
me this opportunity to participate in the 
debate.   Thank you. 



247 Budget [ RAJYA SABHA] {General) 248 
198 Ml) 

 



249 Budget [15 MARCH 1989] {General) 250 
1989-90 

 



.251 buject [RAJYA SABHA] (.General) 252 
1989-90 

 



253 Budget [15 MARCH 1989] (General) 254 
1989-90 

 



255 Budget [RAJYA SABHA] (General) 256 
1989-90 

 



257 Budget [15 MARCH 1989J (General) 258 
1989-90 

 



259 Budget [RAJYA SABHA] {.General) 260 
1989-90  

 

SHRl DARBARA SINGH: Sir, I have to 
make a suggestion. There is one category of 
people who have heen completely ignored. 
The military people, like those belonging to 
the INA, who had revolted against the 
Britishers, have not been taken care of. When 
they revolted, many of them were put to 
death or hanged and others were put to jail in 
different parts of the country. The sentence 
given to them ranged between five and fifteen 
years of imprisonment. They were released 
along with the INA people, but nothing has 
been done for their welfare, I have all the 
respect for the INA. I bow my head before 
these people. This is a fact that these people 
revolted against the Britishers and that they 
should be given all the pensionary benefits 
which are due to them.   That is my 
suggestion. 
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THE VICE-CHAIRMAN (.SHRI AN-
AND SHARMA) : I ani sure the Minister 
will take note of it and consider this. 

SHRI AJIT PANJA: I have taken note 
of it. 
SHRI     SANTOSH  BAGRODIA   (Rajasthan) 
:   i  rise  to  support these  Budge: proposals  
given  by  the  Central Government.   The most 
important thing js thai it   is  the first  time  when  
everybody  has supported   and   welcomed   
this   particular Budget, though it is not 
considered to be a very popular Budget.   Our 
Prime Minister—in spite  of this   being  an  
election year—has  not   been  very  narrow-
minded to take measures which will look that 
they axe   mearit  only   far   election  purposes. 
Even the  habitual  critics  like  the  lndian 
Express,   have   not   only  expressed   their 
views very favourably  in their editorials. On the 
Ist March when the editorial said, 1 am not 
reading that but 1 just want to tell you from my 
memory because it was a very  interesting 
editorial  from the  Indian Express which said 
that in the budget the hon. Finance Minister has 
been able to maintain the deficit at u much lower 
level in spite of  the  present  problems of the 
country.  Since   1982-83  when  the  deficit was 
about  Rs.   4000  crores,  every  year the  deficit  
has been  increasing  steadily. Ia fact, last year it 
went up to the extent   of   Rs.    11,000   crores   
whereas  this year according to the proposals it 
is about Rs.   7000 crores and I believe that    
the Finance   Ministry)   will   maintain   it   and 
monitor the income and expenditure in such a 
way that deficit will definitely not    increase  
beyond  Rs.   7000   crores.      This will go a 
long way  in not increasing the prices, inflation 
will be controlled and the poor people will get a 
great relief.   With very wise taxation proposals 
the revenue increse has been one of the largest 
to the extent  of   Rs.    1,200   crores.    
Normally Rs,   400—500 crores through fresh 
taxation are levied but this time it is a very big 
sum. When I discuss about fresh taxation 
proposals, I compliment the Minister that   most  
of  the  taxation   is   on   luxury items   meant   
for  the   rich  people      like T.V.s, motor cars, 
cigarettes, liquor, etc. In this connection, I 
would like to appeal to ths Finance Minister to 
kindly consider if the increase in duty on black 
and white T.V.s can be decreased if not 
completely 

removed   because     it  is  a  misnomer  to 
Lhink   that   black   and   white   T.V.s   arc 
aiso  being  used by  the  rich people.   On 
e hand it is our Government's po 
licy to esta .V.   iuwer in every 
part  of the  country—we  are  inaugrating 
more and more T.V.  Towers in different 
parts of  the  countiy—and   on  the   other 
hand the black and white T.V.s are be 
coming   co: : ..   .       ou   mer.ase   duty   en 
colour T.V.s even more  and  I will sup 
port it because colour T.V.s are a lux 
ury item even in developed countries.   1 
really   do  not  find  it  reasonable  if  you 
make the black and white T.V.s so ex 
pensive.   If you go even  to  the  smallest 
houses,  small  workers house, dock wor 
ker's  house,     factory     worker's     house 
and in fact, in the rural areas   you will 
find Tv antennas and they are increasing 
day by day. Sir, this must be taken very 
seriously.   Similarly,  the   increase   of  tax 
on two-wheelers;     motorbikes,  50  ce  or 
something like that, I do not think it is 
very fair for those very middle class peo 
pl-  who  are using     such kinds  of two- 
wheelers. This also you must reconsider. 
You can  make the cars more expensive. 
There is no problem    but not the    two- 
wheelers.  I  compliment the hon   Finance 
Minister for increasing the duty on ciga 
rettes.  Sir, cigarettes not only spoil    the 
health of a man but cigarettes also spoil 
the health of those who are around him. 
In  fact,  they  are     polluting     the  atmos 
phere. Whatever additional duty you want 
to further add on this, it would be most 
welcome.  Similarly, increase  in duty    on 
liquour  ls a  most  welcome  measure be 
cause   according   to   my   long   experience 
with these poor workers specially in towns, 
the  day the  salary  is  given,     the entire 
salary is spent in a few days only on al 
cohol drinking. It must be made prohibi 
tive, i hope that that kind of a step might 
make some people  completely stop drink 
ing liquor which  will  help their families 
and  the health  of the  society.  The wel 
come measure taken by the Finance   Min 
ister  is  about  the thrust on     unemploy 
ment   especially   in   rural   areas   by   intro 
ducing new schemes and also by increasing 
the   outlay  for   the   existing   scheme.       I 
would  go  into  more  details  a  Kttle later. 
The  decision  of  the  Finance  Minister  to 
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maintain the Defence Budget at the same level 
like last year at Rs,    13,000 crores is very 
much welcome. This clearly indicates the 
intention of our    Government. Our 
Government wants peace not only in the 
country but in the entire region. By maintaining     
this  Budget  like last year, they have proved to 
the neighbours that they need not fear and our 
intentions are very clear and that we do not 
want too much spending on defence and 
similarly other countries should fall in line 
because most of the neighbouring     countries  
are equally poor,    if not poorer, which will 
help in the overall development of smaller 
countries and of the    region in general. My  
special  gratitude  to our hon.  Prime Minister    
Shri  Rajiv  Gandhi,  for  unprecedented help to 
the State of Rajasthan last year and I should say, 
during this current accounting    year when  we 
had  'he worst drought. The help of Rs. 600 
crores in  one year was     more  than what  was 
given  as     drought relief during the  last forty 
years since Independence. This one year's help     
was more than     the entire amount put together. 
It is because of this great   help  that  not  a  
single  Rajasthani had to die.    Sir, in spite of 
this kind of expenditure,   unexpected  
expenditure,   our growth in the country has not 
been negative. Even then, we could have a posi-
tive growth of about four per cent. 

Coming to education, it is a very important 
par of our life. Most unfortunately, we still 
have only about 20 per cent literates iu the 
country. A large population is still i literate 
especially in the rural areas. Whatever budget 
we provide for this will be short, will not be 
enough for the kind of need for more schools, 
especially primary schools. When we talk of 
education, I would also like to make a 
suggestion here. Of course, our Prime 
Minister is also trying at it with the New 
Education Policy. We must make our edu-
cation more job-oriented. The present edu-
cation system does not help at the end of the 
education so that the students can get jobs l>r 
can be self-employed at the end of their    
education. Of course, it is 

not the concern of the Finance Ministry. 
But, overaH, I will request the Ministry 
concerned t0 look    into this aspect also. 

Coming to international trade, our balance 
of payments position is nearly beig 
maintained for the last many years. It 
sometimes goes a little up; sometimes it goes 
down. In fact, I am talking of the reserves. 
The exports are increasing. There is no doubt 
about it. During the last two years,, we had an 
export increase of 25 per cent every year. 
What I am very much concerned with is, it is 
not increasing at the speed at which it should 
have increased. You will he surprised to 
know, Sir, that a small country like Sri 
Lanka is exporting more than our country. I 
cannot really go into explaining why it is so. 
I am sure our hon. Finance Minister can look 
into it and find out why they could export 
much more than us. 

SHRl  GHULAM  RASOOL     MATTO: 
Do you  mean  total     or particular com-
modities? 

SHRl SANTOSH BAGRODIA: Total. Yes. 
Sri Lanka is exporting more than India, This is 
amazing and I will appreciate if our Ministry 
can go into the details and take more positive 
steps for even j    greater exports. 

THE VICE-CHAIRMAN (SHRl AN-
AND SHARMA); Are you talking af the 
volume of exports or...? 

     SHRI SANTOSH BAGRODIA: The value 
of exports. The total value of exports of Sri 
Lanka. Say, if Sri Lanka •« exporting one 
billion dollars worth of goods we arc 
exporting goods worth Rs. 200 crores or Rs. 
200 millions. I do not have the figures I 
cannot disclose many things as you know. 
But I can only tell you... 

THE VICE-CHAIRMAN (SHRI AN-
AND SHARMA); Of course, the Minister 
may disclose during the course of his reply 
as to what the actual position is. 

SHRI SANTOSH BAGRODIA; Maybe, 
after some time, on 27th or so, I will give the 
figures on this point. At the moment I don't 
have those figures readily available. 
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all kinds of seeds are available all over the 
world for cross-breeding, if we use them, 
they will increase the fertility 0f the land. 
Similarly, Sir, the unit cost of every item has 
to go down and that will go down only by 
using improved measures. There is something 
known as an economic factor which will 
depend on demand and supply. Whatever you 
may say, if we have two tonnes of something 
and the need is ten tonnes, there will be a 
premium in the market. Now, who pays that 
premium is immaterial, who takes the 
advantage of that premium is immaterial, 
who takes the materia! for consumption is 
immaterial But the fact remains that there 
will be a premium whether we like it or not 
The solution to this problem is that we have 
to think of economic excesses instead of 
economy of shortages. This basic thinking 
has to change. 

Sir, the scheme of integrated child de-
velopment is a very wonderful scheme 
though we still have the problem of child 
labour in our country. We want to employ 
ten-year old boys at our houses. We wan; to 
employ 13 year or 14 children in our beedi 
manufacturing establishments. We want to 
employ such small children in our mines. It is 
because of various reasons. Th:y cannot 
unite. We can exploil them. We can exploit 
them by making them work for 12 hours 
instead of 8 hours. We can pay them probably 
one-fourth of what a normal worker gets. To 
safeguard these children, this scheme is 
working very effectively in 2,200 Mocks of 
our country, I wish it can extend in more 
areas, especially in urban areas also 

About housing, there was a time when we 
had been talking about roti, kapra and 
makan. About roti, I should say, in our 
country at least the poorest of the poor are 
able to eat something. About kapra I would 
say if you go to the villages, you find that 
they are getting at least some cloth. But this 
makan or his housing problem is still a big 
problem. What 

to speak of villages, even in urban areas, in 
fact, the housing problem is more acute, I 
wish some of us go and see the plight.. . 

THE VICE-CHAIRMAN (SHRl ANAND 
SHARMA): You have to wind up. 

SHRI  SANTOSH   BAGRODIA:   I   will 
stop righ now. 

DR. RATNAKAR PANDEY; He is 
speaking like V.K.R.V.  Rao. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA): Please complete your point. I 
have only asked you to vvi.nd up in the next 
two minutes. You must know that  you  have  
taken  43  minutes. 

SHRI     SANTOSH     BAGRODIA:      I 
thought r have enough time. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA); Total lime tha. Congress Party 
has is tne hours. You can yourself calculate. 

SHRI SANTOSH BAGRODIA:  wil! 
complete, at least for the time being, as per 
Chairman's wish, because otherwise they all 
will go without listening to rne. 

I request the Finance Minister to find 
out more schemes for housing for the 
poor   people.  

With these suggesions I once more thank 
you for givi.ng me longer time to speak. 
Thank you. 

PROF. (MRS) ASIMA CHATTERJEE 
(Nominated): Mr. Vive-Chairman, I would 
like to thank you most sincerely for giving me 
this opportunity to participate in the debate o 
Budget proposals. We are all aware that the 
Budget just acts like a mariners', compass 
which would indicate the direction that would 
lead to economic growth and social justice 
and self-reliance.n this respect, the Budget has 
fulfilled the purpose and clearly explain, the 
short-term and long-term objectives of our 
economic policy which demands   
modernisation      for   enhancing 



273 Budget   [ 15 MARCH 1989] (General) 274 
198S-90 

productivity not only in the agricultural sector 
but also in industry  Following the po icy of 
the Government, the country has made 
remarkable progress in agriculture, which is 
'he backbone of our econo my, and our 
productivity has been enhanced. Oils and 
oilseeds technology mission has proved 
successful as there has been high production 
of oilseeds, saving Rs. 1000 crore in foreign 
exchange Not only the farmers have to be 
congratulate for that but the Government also 
should be congratulated for providing 
adequate irrigation facilities, chemical 
fertilizers, pesticides and all incentives to the 
farmers. This year, about Rs. 5000 crores 
have been set apjrt for giving thrust to further 
production in agriculture, ln this context, 
Iwould like to suggest that mote attention 
should be paid to dry land farming, as 70 per 
cent of our agriculture is under dry land 
farming  and 42     per cent of total food 

production cornes from this area. Soil ana-
lysis has also to be done to study the 
depletion of the soil nutrients and humic acid 
after harvesting for future productivity. And 
despite enhancement in productivity, our 
progress is being marred by population 
explosion. Therefore, population   control  
is... 

5 00 p.M. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA); Prof. Chatterjee, you may 
continue tomorrow because it i$ already 6 
P.M. now. The House is now adiourned and 
we will meet again tomorrow at  11  A.M. 

The House then adjourned at one 
minute past six of the clock till 
eleven of the clock on Thursday, 
the 16th March, 1989. 
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